F.No. /2~)| / CESTAT/CPIO-ND/VPP/201§-
Customs Excise and Service Tax Appellate Tribunal

West Block No 2, R.K. Puram, New Delhi-110 066
Dated. /"‘f/ [

ID No. /ZL—-W/ 2] 2.

To, N
5}’\\/{ A =< \Joc-(\,.

9 ﬁz‘%émlaa [forme 5
__MMLMEJ—

Subject: Information under nght' to Information Act 2005.

Sir,

Pleas(e Lf r to your RTI application No o Dt.
(5' l’i ] nd our ID No. he information received
from ('}5)( 7tv_P1: 0\ containing (’ - ;2 is enclosed herewith
for your reference please. > 4‘/)

You are, Therefore, requested to please acknowledge the receipt and
deposit Rs. 82 é) (@ 2/- per page) to this Tribunal by cash or DD
in favour of Accounts dfﬁcer CESTAT, New Delhi.

Note:- RTI application’s replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New
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F.NO.32(33) MISC/RTI-SM/2017
CUSTOMS, EXCISE & SERVCICE TAX APPELLATE TRIBUNAL,
West Block No.2, R.K.Puram, New Delhi.
SM APPEAL BRANCH.
NOTE

Subject: Information sought by Shri A.K. Jain,
Advocate under RTI Act 2005-reg.

Please refer to note dated 07/02/2017 of CPIO issued under
I.D. No.12-11/17 on the captioned subject.

Photo copies of all the documents of the subject appeal file
(413 pages in total) are hereby forwarded for onward transmission
to the applicant after receipt of appropriate charges as envisaged
under RTI Act, 2005.

J
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Technic}, | Officer
Single Membegr Branch
Date: 16/02/2017.

\/%gﬁ/e CPIO/Assistant Registrar
New Delhi.

Enclose: As above ( 413 page )
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Date: 31.01.2017

OQ/‘Q/O\ T PND~ /&)?///995‘/7

The CPIO,
CESTAT, West Block No. 2,
R.K. Puram,

New Delhi

SUBJECT: INFORMATION REQUIRED UNDER THE RTI ACT, 2005

Sir,

Undersigned may please be provided with the following information from
your goodself under the Right to Information Act, 2005:-

“Copy of the entire appeal file in Appeal No. 724/2005 CU-SM filed

by M/s Texcomash Exports, New Delhi”

My representative Mr. Parsuram shall collect the papers on payment of the

photocopying charges as are quantified by your good office.

A mandatory fee of Rs. 10/- vide IPO Nos. 70C 478601 & 70C 478602 is being

enclosed.

Yours Sinfcerely,

(A K Jain)

Advocate

F-1303, Celebrity Homes,

Palam Vihar,

Gurgaon - 122 017
0124-4030943

Mobile: 09810019781
email:akjain2004@rediffmail.com



